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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021), having
been authorized by the Committee to submit the Report on their behalf, present this Forty-
Sixth Report (17th Lok Sabha) of the Committee on Government Assurances.

=2 The Committee on Government Assurances (2020-2021) at their sitting held on 19
January, 2021 m-g_/_{é considered Memorandum Nos. 28 to 47 containing requests received
from various Ministries/Departments for dropping of 23 pending Assurances and decided to
drop 05 Assurances. | |
3. At their sitting held on 29 July, 2021, the Committee on Government Assurances
(2020-2021) considered and adopted this Report. |

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

Pram o

NEW DELHI;
3o July, 2021 : RAJENDRA AGRAWAL,
--------------------- : CHAIRPERSON,
O& Sravana, 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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& " ~ REPORT -

While replying to Questions in the House or during disc[rzssions cn Bills, Resolutions,
Motions, ete., Ministers sometimes give Assurances, undertaléi‘lngs%o'r promises eitner to
consider a matter, take action or furnish information to the House at some later date. An
Assurance is required to be implemented by the Ministry concerned within o petiod of three
months In case, the M|n|stry finds it difficult to implement the Assurance on one ground or

" the other it is requrred to request the Commlttee on Government Assurances to drop the

“Assurance and such requests are considered by the Committee on merits and decisions taken

to drop an Assurance or otherwise. 4

-

2. The Committee on Government | Assurances (2020—2021‘)’ considered Twenty
Memoranda (Appendix-I) containing requests received from various Ministries/Departments

for dropping of 23 pending Assurances at their sitting held on 19 January, 2021.

i After having considered the grounds cited by the Ministries/Departments, the
: ) : i ‘|

Committee are convinced and decide to drop the following 05 Assurances ==~~~ "

S. No. |SQ/USQ No. Ministry Subject
& Date By ,
1. | USQNo.2498 Agriculture and Farmers | Corruption in Coconut
dated 09,07.2019 Welfare Development Board
- (Department of (Appendix — II)

Agriculture, Cooperation
and Farmers Welfare)

. 2. | USQ No. 4533 | Minority Affairs - | Hostel Facilities to Poor’
' dated 14.12.2016 Students
(Appendix — III)
3. SO No. 367 Agriculture and Farmers | Seeds Bill

dated 28.03.2017 Welfare

: (Department of
Agriculture, Cooperation
and Farmers Welfatre)

(Appendix — 1V)

i
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~dated 27.04.2016

’'S. No. | SQ/USQ No. Ministry Subject
& Date ' - )
4, UsQ No. 570 Railways New Railway Lines and

Doubling of Rail Lines
(Appendix — V)

5. | USQ No. 3528

Railways | Contract of IRCTC with
Travel Agency -
(Appendix — VI)

dated 15.12.2014

N ]

4. The details of the Assurances arising out of the replies an'd the reason(s) advanced by
the Ministries/lD'epartments for drc)ppi'ng of the above mentioned 05 Assurances are given in

Appendices -II to VL.

oy

5.. ~ The Minutes of the sitting of the Committee dated 19 January, 2021, whereunder the

requests for dropping of the Assurances were considered, are given in Appendix-VIL.

NEW. DELHI;
20 July, 2021

OR Sravana, 1943 (Saka)

it

RAJENDRA AGRAWAL,
CHAIRPERSON,

" COMMITTEE ON GOVERNMENT ASSURANCES

"




COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021)

Appen'dix— I

Statement showing summary of requests received from various Ministries/Departments
regarding dropping of Assurances and considered by the Committee on 19 January, 2021

Sl. | Memo | Question/Discussi Ministry Department Brief Subject
No. | No. on References -
1 28 USQ No., 2498 Agriculture and | Department ofe Corruption in Coconut
dated 09.07.2019 Farmers Welfare | Agriculture, Development Board
Ay Y : Cooperation.and
Farmers Welfare
i 29 UsQ No. 2734 - Youth Affairs & | Department of Rajiv Gandhi National
dated 27.12.2018 Sports Youth Affairs Institute of Youth
: ' . Development
3 30 1 USQ No. 1587 Environment, e Implementation of
| dated 25.07.2017 _ | Forestand Forest Policy
: ‘ Climate Change
4 31 USQ No. 2799 Youth Affairs & | Department of National Sports
dated 05.12.2019 - Sports Sports Policy/Code-2011.
5 32 (i) SQ No. 67 Health and ' Department of (i) Review of CGHS
-dated 12.11.2010 Family Welfare | Health & Family | Scheme
' : Welfare
: E‘i”)tudS ?ZNC% %23 | (i) Health Insurance
IR et Scheme for CGHS
N Beneficiaries
(i) USQ No. 972 (i) Health Insurance
dated 29.04.2016 for CGHS Pensioners
16 |33 (i) USQ No. 6641 Housing and (i) Land for Netaji
dated 06.05.2015 Urban Affairs Memorial
(i) USQ No. 4129 (i) Memorial of Netaji
oo dated 23:12.2015 o v
17 |34  |SQNo. 150 Jal Shakti Department of | Drinking Water
: dated 28.12.2017 Drinking Water Proposals
and Sanitation

i I
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dated 31.07.2015

Industry

Commerce

¢) | Memo | Question/Discussi | Ministry Department Brief Subject

No. | No. on References . : @)

8 |35 SQ No. 164 Rural Department of Wasteland
dated 11.08.2011 Development Land Resources Development
(Supplementary by Programme
Shri Hukmdev )

Narayan Yadav, '
M.P.)

9 |36 SQ No. 164 Railways Maintenance under
dated 03.07.2019 Northern Railway
(Supplementary by Facility
Shri Mohanbhai :

Kalyanjibhai -
‘Kundariya,
M.P.)

10 |37 USQ No. 4533 Minority Affairs Hostel Facilities o
dated 14.12.2016 .| Poor Students

11 138 SQ No. 367 Agriculture and | Department of - | Seeds Bill
dated 28.03.2017 Farmers Welfare | Agriculture,

. Cooperation and
Farmers Welfare

12 139 | USQ No. 864 Railways Rail Projects in
dated 26.06.2019 Andhra Pradesh

13 |40 | USQ No. 2844 Railways Mumbai Suburban
dated 10.07.2019 Railway System |

14 |41 UsQ No. 570 Railways New Railway Lines
dated 27.04.2016 and Doubling of Rail

Lines :

15 |42 USQ No. 1831 Railways Palakkad Cbac;h |

, ' dated 26:07.2017 Factory

16 |43 USQ No. 2489 Railways Job in Lieu of Land

dated 06.02.2014 Acquired for-Railway |
. Lines ' '

17 |44 1 USQ No. 3208 - | Defence - Department of Fighter Planes
dated 14.03.2018 Defence

18 |45 USQ No. 1927 Commerce and | Department of Ordinance for -

Restricting Extension

| of Tea Garden

AN A R T et

Sal’




@& | Memo ‘Question/Discussi | Ministry Department . Brief Subject
.| No. | No. | on References
19 |46 USsQ No. 1477 Jal Shakti Department of Par-Tapi-Narmada
dated 26.07.2018 Water Resources, | Rivers Link
RD & GR | '
20 |47 USQ No. 3528 Railways ‘ Contract of IRCTC
dated 15.12.2014 with Travel Agency

i
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' LOK SABHA SECRETARIAT xS

' COMMITTEE ON GOVERNMENT ASSURANCES
' MEMORANDUM NO. 2.8

Subject: Request f'or dropping of Assurance given in replv to. Unstarred Question

No. 2498 dated 09.07.2019 regardmg “Corruption in Coconut
Development Board". _

LS

On 9™ July, 2019, Shri Anto Antony, M.P., addressed an Unstarred Question No. 2498 _
to the Minister of Agriculture and Farmers Welfare (Department of Agriculture, Cooperation -

and-Farmers Welfare). The text of the Question along with the repiy of the Minister is as
given in the Annexure . .

2 The reply to the Queonn was treated as an Assurance by the Committee and required
to be implemented by the Ministry of Agriculture & Farmers Welfare (Department of

Agriculture, Cooperation and Farmers Welfare) Withln three months from the date of the reply
but the Assurance is yet to be implemented.

% In this .regard, the: Ministry of Agriculture and Farmers Welfare (Dep'artment'.of. g
Agriculture, Cooperation . and Farmers Welfare) vige O.M. No. F.No.16-18/2019-
" MIDH(CDB)(PL) dated 26" October, 2020 have stated as under:- - - i

“CWP No. 26119 of 2019 in the Hon'ble ngh Court of Madras aL Chennai ﬁled by Dr.’

Raju Narayana Swamy, IAS (KL: 1991), former Chairman, Coconut Development Board
(CDB) is still pending.

" Dr. Raju Narayana Swamy; IAS (KL 1991) former Chalr an, Coconut Developm'ent
- Board (CDB) with the approval of Appointments Commr‘gtee of Cabinet (ACC) was
prematurely repatriated to his parent cadre-Government of Kerala on 07.03.2019. The
" former Chairman, CDB had filed a Court.case in Hon’ble CAT Ernakulum Bench for
. cancelling the order repatriating him prematurely to his parent cadre-Government of .
Kerala. The petition was transferred to Hon'ble CAT Chennai Bench and was dismissed.

Another CWP No. 26119 of 2019 has been filed by Dr. Raju Narayana Swamy ln the
Hon’ble High Court of Madras at Chennal whlch is Stl” pendmg

Extension for fulﬂlllng the Assurance was r,equeslted as the matter is sub-judice:
However, it is felt that since decisions in court cases generally get prolonged and are

: beyond the control of Government of Indla fulﬁlllng the Assurance may take a long
time.” '

4, In view of the ahove, the Ministry, with the approva{ of the Minister of Agrlculture and
Farmers Welfare, have |equested the Committee to drop the Assurance.

The Committee may consider.

NEW DELHI:

DATED: E"rlo [|2.02
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Annexure
e s “ GOVERNMENT OF INDIA = ‘
~ MINISTRY OF AGRICULTURE AND FARMERS WELFARE -
OEPARTMENT OF AGRIGULTURE, COOPERATION AND FARMERS WELFARE .

. LOK SABHA A P 1
UNSTARRED QUESTION NO. 2498 - '
TO BE ANSWERED ON THE 9" JULY, 2019

CORRUPTION IN COCONUT DEVELOPMENT BOARD
2498, SHRIANTO'ANTONY: ' |

Will the Minister of AGRICULTURE AND FARMERS WELFARE <% Te fereitet aemor
;Fim‘ i .I ' i | g - i | :

be pleased to state:
(a) whether the Government has taken note of the serious allegations of corruption in
Coconut Development Board (CDB) by its former Chairman; :

(b). if so, the details thereof and the reaction of the Government thereto;

(c)  whether thereli's any enquiry by any agency into the irregularities. in CDB, if so, the
details thereof; - ' _ . : , Pt
(d)  whethér the Government has removed the former CDB Chaifman before the-
completion of his deputation period; : - s

(e) - ifso,the reasons for the same;

(f) whether there was any case pending against the former CDB Chairman, if so, the,
details thereof; and. : 2N | ; RO

(@)  whether the Government had’ conducted any enquiry apout the former Chairman

prior to his appointment as CDB Chairman, if so, the details thereof?

ANSWER

-

MINISTER OF AGRICULTURE AND FARMERS WELFARE
<5l Rt RO (SHRI NARENDRA SINGH TOMAR)

(a)to (e): ~ The former Chairman, Coconut Development Board (CDB) was prématijrely
repatriated to his parent cadre due to lack of devotion to duty, misconduct and various
irregularities committed by him. ; ; :

i

(' The matter is being dealt with as per the extént guidelines for the purpose. /‘

lex No such information is available with this Department.

(g): No Si-r.

- SRR

-
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R " LOKSABHA SECRETARIAT
: COMMITTEE ON GOVERNMENT ASSURANCES -
MEMORANDUM No. 37 =

' Subject: Request for droppmg of Assurance given in reply to Unstarred Question
- No. 4533 dated 14 12.2016 regarding “Hostel Facil ities to Poor Students B

- On 14 December 2016 Shri Jhina: Hikaka, M.P., addressed an Unstarred
Questson No. 4533 to-the Mrmster of ‘Minority Affanrs The text of the Questron

_ alongw]th the reply of the Mlmster is as given in the Annexure.
'2. The reply to the Question was treated as an Assurance by the Commi ttee and
- requlred to be implemented by the Mmustry of Minonty Affairs wrthm three months from

the date of reply but the Assurance is yet to be |mplemented | _
3. In this- regard the Ministry of. Minority . Affairs vide OM F No 1- 17/2016—

" IM(NCM) dated 16 September 2020 have stated as under e o #

“In reply to parts (c) and (d) of aforesaid Question, it was stated that the matter
-regarding. reservation to Minority Communities is presently sub-judice in the
Hon’ble Supreme Court of India. It is informed that the above matter stllt '
_remains sub-]udlce in the Hon'ble Supreme Court of India”. . -

4, In view of the above- the M[nistry, with. the approval of Minister of State for :

~ Minority Affairs, have requested the Committee to drop the above Assurance.

‘The Committee may consider. , ?
. DATED : {4"@\ (l‘ﬁ;,

NEw DELHI:

ﬁﬁ/ﬂzwﬂ/ b~ T
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~ minority students because the Ministry of Minority Affairs is already implementing a Centrally -

N 5 - Annexust

GOVERNMENT.OF INDIA
MINISTRY OF MINORITY AFFAIRS-
LOK SABHA
UNSTARRED QUESTION No. 4533
TO BE ANSWERED ON 14.12.2016

Hostel Facilities to Pnur Students

4533, SHRI JH[NA Em{AKA

Will the Mlmster of MINORITY AFFAIRS be pleased fo state:

(a) whether the Government is plannmg to mtmduce any schere to prowde hosual facilities for .
poot students of minority communities in the country;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether there is any proposel with the Government to extend 1cservat10n to Mmonty =
Communities to address the problem of poverty in those communities; and

=~ .(d) if so, the details thereof?

' ANSWER', a

-

i MINISTER OF STA.TE(INDEPENDENT CHARGE) IN THE MINISTRY OF
& 1= . MINORITY AFFAIRS
. (SHRI MUKHTAR ABBAS NAQVI)

(a) & (b) There is no proposal to introduce the new scheme to provide hostel facilities to poor

Sponsored Scheme namel}* Multi-sectoral Development Programme(MsDP) in identified 710
Mlnouty Concentration ‘BlocLs ‘66 Minority Concentratlon Towns and 13 Cluster of Villages
across the country with an aim to provide socio-economic mfrastructurq and basic amenities for
unhﬁlng the quality of life of minorities. Creation of 111frastructulc for educatlonal purpose . '
micluding hostels for smdeuts 152 pnon‘ty programme under M,;DP =

the Hon’ble Supreme Court of India il _ g Ee

(c) & .(d). _The matter regardmg reservatmn to I\/'m0r1ty Commumties is presently sub Judzce in /

Sl eals
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LOK SABHA SECRETARIAT _
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH
MEMORANDUM NO. 38

‘Subject:' Request for dropping of Assurance given in reply to Starred

Questmn No. 367 dated 28.03.2017 regardmg “Seeds Bill".
' KKKk ' |

On 28”‘ March 2017 Shri. B. Vinod Kumar and Shri YVv Subba Reddy, M.Ps.,

~ addressed a Starred Question No. 367 to the Minister of Agrlculture and Farmers Welfare
ik The text of the Questlon along wlth the reply of the Minister is as given in the Annexure

g The reply to the Question was treated as an Assurance by the Committee and:
reqtureci to be Implemented by the Ministry “of Agriculture and Farmers Welfare

- (Department of Agriculture, Cooperation and Farmers Welfare) within three. months from

the date of the reply but the Assurance is yet to be implemented

Agriculture, Cooperation and Farmers Welfare) wde 0.M. No. 7- -5/2020- SD V(E 87180)

dated 03.11. 2020 has stated as under:-

"This Department introduced the Seeds B|I[ 2004 on 22" December 2004 in the

. . 5 - i ﬁ/zm/?)é’~ﬁ

. this regard, the Ministry of Agriculture anc[ Farmers We[fare (Department oy o

Rajya Sabha. The Seeds Bill, 2004 is 'still pending with Rajya Sabha and further

- course of action is not under the control of this Department. ~

4, In view of the above, the Mlnlstw, with the approval of the Minister of Agrsculture |

and Farmers Welfare have requested the Committee to drop the Assurance.

The Commlttee may con51der

"'NEW DELHI:

 DATED: \4\ot|zozr

JO
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o Amnexwre
GOVERNMENT OF |ND|A : o o
MINISTRY OF AGRICULTURE AND FARMERS WELFARE

I DEPARTMENT OF AGRICULTURE, COOPERATION & FARMERS WELFARE

i : _ : . LOK SABHA
... STARRED QUESTION NO. 367 =
TO BE ANSWERED ON THE 28™ MARCH, 2017

\ Lo 8 : : . t
o ! : |

'SEEDS BILL

 +357. SHRIB. VINOD KUMAR:
~ SHRI'Y.V. SUBBA REDDY:

~ Will the Minister of AGR[CULTURE AND. FARMERS WELFARE agfﬁ Td f%mer FETOT
4E8"AAS .
be pleased to state:

(a) the salient features of the Seeds Bill;

_(b)- whether the sald B|II has been put on hold and if so, the detatls thereof and the

reasons therefor

X (q}_ whether the Government pmposes to bring in & new Seeds Bill to regutate seeds-
and p]ant materlal to ensure quallty increase prlvate partlcipatton in productlon and

distribution, liberalise lmports protect the rights of farmers and boost agncu[turat growth

* inthe country, and

=

(d) if so, the details alohg with the present status thereof?

ANSWER
MINISTER OF AGRICULTURE AND FARMERS WELFARE

yﬁr vd faamer FEaTT S % , (SHR[ RADHA MOHAN SINGH)
(a)to(d):  Astatementi Is Iald on the Table of the House.

I

hl’(



STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF LOK SABHA
STARRED QUESTION NO. 367 DUE FOR REPLY-ON 28™ MARCH, 2017,  °

(a) & (b):  Yes, .Madam_. the Government had introduced the Seeds Bill, 2004 -in

Parliament. The salient features of the Seeds Bﬁ[, 2004 include bompuléo_ry re'gis-traticin ’

of vérieties, enhancement of penalties, labeling of expected perforrﬁaljce, ééed .health'
~ test, protedtion_ of the righ.ts of the farmers;- compensation to the fa-rmeré in case seed
. crop fai]'ures,_regdiate .im'port and export of seeds, ban on g'e_netic u_se'regisifation

technology (terminator t%cﬁ;lology.) etc.

(c) & (d): The Seeds Bill, 2004 was finalized after extensive consultations with
" various stakeholders including farme_rs organizations to regulate the 'quality'of seeds,

planting material, safeguard the interests of the farmers and to boost agricultural growth

in the country. The Seeds Bill, 2004 was Introduced in Rajya Sabha on 9" December,

\ 2004 and is under consideration.. : ., 5 . _

2 : . + "
" ) -
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: LOK SABHA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES

MEMORANDUM No. 4] %

LA

* Subject: . Request for droppmg of Assurance given in reply to Unstarred Question _
No. 570 dated 27.04.2016 regardlng *New Rarlway Lines and Doubitng
of Rail Lines” 1 :

On 27 April, 2016, Shri B.V.Naik, Shri Bhairon Prasad Mlshra and Shri- Bhanu
Pratap Singh Verma, M.Ps., addressed an Unstarred Question No. 570 to the Minister

of Railways. The text of the Question along W|th the reply of the Mlnlster s as glven 2
in the Annexure

2 The reply to'the Question was treated' as an Assurance by the Committee and
required to be implemented by the Ministry of Railways within three months from the |
date of the reply but the Assurance is yet to be implemented.

'3, The Ministry of Rallways vide O.M.No.2016/W-1/Genl./PQL/570 dated -06 £
~ March, 2017 had requested to drop the Assurance on the following grounds:- '

“That Ministry of Railways has signed Memorandum of Understanding with S1><'
States namely Odisha, Maharashtra, Chattisgarh, Andhra Pradesh, Telangana .
and Kerala for format|on of Joint Venture (V) Compantes to take up Railway -
projects. So far, State Governments of Odisha, Maharashtra, Chattisgarh,
Andhra Pradesh and Kerala have signed the Joint Venture Agreement (JVA)
with ‘Ministry of Railways (MOR). Government - of Telangana has beén
requested to sign Joint Venture Agreement. But reply from them has not beén
received yet. It is'mentioned that formation of Joint Venture Company (JVC) is _
an ongoing process subject to the consent of concerned State Government.
Thus, it'is not in'the control of MOR unilaterally. Hence continuation of this -

Assurance under pending list may not be }UStIfled and accordingly be dropped
from the pendmg list.”

4, The above request for dropping of the Assurance was not acceded to by the
Commlttee at their sitting held on 11 November 2019. The Committee accordingly
presented their 2™ Report (17th Lok Sabha) on 12 March, 2020 and-inter-alia urged .
upon the Ministry to take appropriate steps in right earnest with better coordmatlon :
so that there s no further delay in fulfilling the Assurance

5 However, the Ministry of Raﬂways vide O.M. No. 2016/W- 1/Gen| /PQL/S?O
_ dated 17 August 2020 have stated as under:-

Formatlon of Joint Venture Company (JVC) needs support from concerned
State Governments.  The process of formation of JVC is a time consuming
negot!atlon process and it takes a long time for Joint Venture Companles to
becorne functlonal which “is not in the control of Ministry of Railways

e 3

—
——



unilaterally. State Governments of, Odisha, Harydna, Gujarat, Chhattisgarh, .
Kerala, Jharkhand, Maharashtra and Karnataka have incorporated JV company.
Under- these circumstances, ‘it will not be feasible to set any. deadline for
formation of JVCs by State Governments. Hence contlnuatmn of this Assurance -
under pending list is not justified" A ;-

oy

- 6. In view of the above the Ministry, with the approval of the Mmlster of State
in the Ministry of Rallways have again requested the. Committee to ‘drop the
Asswance : .

The Committee may re_considér.'
 DATED:- ]4\01 lZaZ,\

NEW DELHI-

-
1
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(d)

SHRI BHANU PRATAP SINGH \FERMA'

Cwares s GOVERMMENT.OF INDIA

: ,mmsmv o‘F-.RMl‘.-wms

| . LOK SABHA .
/ tee .~ UNSTARRED QUESTION -NO. 570,
- TO BE ANSWERED OM 27.04.2016

NEW RAILWAY LINES AND DOUBLING OF RAIL LINES

' SHRI B. v NAIK‘

SHRI BHA!RQN PRASAD MESHRA

Will the Minister of RAILWAYS be pleased to state:

the detalls of the new rail lines and doubling of rail lines which have

been announced in the rall budget, 2016-17, zone-wise and State-
wise; ; |

the i’unids aﬂﬁ@ca'&ed for this purbnsa, zone-wise amd sﬂatei-wﬁsé"

-wheiher the G@wamment ihlas submitted any pmpamsaﬂ t:m the State i
. Governments or any o&har departments for paﬂmﬂpatmn in the saﬁws'

prnjects" amd

if so, the details thereof, zone-wise and State-wise?

ANSWER = - *
mmus*rrin OF STATE IN THE mmas'rmf m‘-' mu..wsws
' ' _ {sumu MANOJ. SINHA)

(a) to (d;: A Statement is laid on the Table of the House. -

gk

3
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-
'STATEWENT REFERRED TO N RE:'EPILY ™ F’f;\RTS (a) T'D (d) OF UNSTARREBQ
QUESTI@N NO. B70 BY SHRI B. . NAH( SHRI: BHAIJRUN PRASAD MISHRA AND
SHRI BHANU [PRATAP SINGH: VERMA TO BE ANSWERED iN LOK SABHA ON .

27.@4 2@16 R[E@ARD{ING NEW RAILWAY LINES AND DOUBLING OF RAIL LINES

| (a) & (b): Zone-wise and- Staﬁe-_-wﬁs’e -hr_eak‘-u]p‘. of MNew Line and Doubling
-p'mﬁei:ts included in Rail uﬂge‘& 2018-17 is as given below:-

S. | Rly.* | State** 5 .. Project . | Length | Outlay
Ne. |- : ' ‘ (in km)'| (in Rs.
: . : !;rb_raé) 1
T _ New Line ! : . B i S
1 CR | MAH |Indore-Manmad via Maﬂegauw . |. 368 | 002 | -
2 | CR MAH | Pune-Masik ~~ | 265 | 0.02 &
3 CR MAH Vaibhamadi-&mlhapm : | 107 0.02
4 |ECoR| oM |Jeypore-Malikangii - "7 - | 1277 | 0.02
5 | ECeR oDl Jeypore-Navrangpur : "l 38 | 0.02
6 .|-ECR .| .- BIH. VaEsramshnﬂa-ﬁatareahﬁaErpamtﬂ'ﬂiv vl -48- | c0.02
B A v Nam:gachra) : « B >
7 | ER | JHA Bhutm-?ﬁasukmaﬂh - ;| 37 0.02
8 | ER | JHA | Godda-Pakur ' | 80 | 002
9 | NER |  UP | Sahjanwa-Dohrighst v | 70.45 | 0.02 |
10 | MER | WP | Baharalch-Sravasti- : | 80 .| 0.02 |}
inis Nk _:Baﬂaramgauw{‘s'uﬁsupm) ' _ e W e -
11 | NFR | WB ' | Haldibarl-international Border . 3 .. 0.02
42 | NR | UP, HAR | Meerut-Panipat ] 104 0.02
13 | NR | PUN | Rajpura-Mohali - .| 24 | o©.02
44 |SECR |  MP ﬁomgmgarh-ﬂfﬂﬁaTugmh&!{awarﬁham 270 0.02 | 1
Rilaspur “ : e ]
15 |SECR | MP | Dharamjaigarh-Korba | 83 | 0.02
16 | SR T Morappur-Dharmapuri . 36 - 0.02
17 | WOR'| -MP" . | Indore-Jabalpur _—_ el 4 | 0,02
.48 | WR | MP | Bhimnath-Dholera .- - - 28 0.02
o : . - | Doublimg _ 5 f .
1 | CR MAH | Daund-Manmad - 236 0.02 ---
2 | CR MAH | Manmad-Jaigzon 3rd line . . 160 0.02 -
3 | CR MAH | Wardha-Nagpur 4th line 76 | 002 .
) CR | MAH |Jalgaon-Bhusawal 4th line ' ' C 24 - 0.02
5 | ECR BiH | Karota Patner-Mankatha-Surface .| 10 0.02
' ' triangle line '
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0rorea)

EGR

BIH

169.7

EGR

_BIH

002

| ECR

B8

100.6

: 'E-GR _

10

EGR

JHA

P

up

a1

NGR |

DLI; UP

13

| ivadats,

3

Hir:

- 204"

0.02

| .14

_NCR

UpP

Ka

19.8

0,02

15

NCR

UP

12

0.02

16

NCR _

PR

_UP

13

17

'Ncn""

P

11.08

0.02 - | -

15

NOR

25

0.02

19

NGR

_up

e

0.02 |

20

'NER

up

2115

0.02

21

NER

UP -

61.72

23

‘22

NER

NER

UP

up

150.28

0.02
0.02

125

0.02

.24

NER |

P

68

25

26

NFR

NR

WB

up

51.65 |

0.02
0.01

161

0.02

27

NR

Up

Jang hai-P n'atapgarh-Amethi

87

- 0,02

23

MR

up

_ JaunpurnTanda

94

0.02

29 |

NR

DLI, UP

Delhi-Shainh—Tapri incl. Saharanpur :
| by-pass g

175 -

0.02

30

'SCR

Guntakal-ﬁuntur .

443

© 0.02°

31

SER

"WB, OHDI

Narayangarhuﬂhadrak 3rd line

155

0.02

.| 32,

' SER

we'

Damodar-l\ﬂohqshila

(7

=
—

0.02
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S ST A ST

S. | Riy.* |- State*® Project lLength | Outlay-
No. o] ' E (in km) | (in Rs.
| _ L Gmres) ;
33 9.3 | 0.02 '
34 1.5. 0.02 |7
36 | WGR 12 | 0.01
37 |Woer | wP | 053 | o0z
38 WR - NP Ugnam-m.. of Gamhhur Bndge | 0.44 |  0.02
39 | WR | . MP """_‘"'"'“re-Bevas-Uuaﬂn T - 80| O. 02
on Encﬂuded in Budgei 2016-17 suhject to requisnte :
appmvaﬂs, b
. (4:) & (d} Mnms&w of Rmﬁways has signed Memorandum m‘? Unders&andmg wiith
_Sm states for fou'mmmm of .Bomﬂ: Veunﬂ:um (JV) c@m[panies tn take up railway
pmﬁems whﬂch ‘may lbe __mwtuaﬂuy agreeahlle to. ranﬂways as weﬂﬂ as tl‘n{e State
Government r@mcmmmd, .'ﬁ'[hca pmmaﬁs af formation of JV G@mpanﬂes has been
-—.__ —H-—-—-'—'—-_" R |
':c”ik"esr.a uga "E“mr%e q.W @@mmam@a wgaﬂ E:ue mssp@uasuih\ﬂxe for ﬂaﬂtemﬁﬁafca‘kﬁ@m @f gamiecta 4
w-_-__—_-. . . . ‘ d ’
to be taken wp. " ' ¥ g = ] : i

B
B

sepfulokdor

*  CR-Central Rallway MYYR-North Western Railway
ER-Eastern Railway | " SR-Southern Railway
ast canﬁral Ranﬁwa Y G 5 ‘_--‘.Soﬁth ‘Gentral Railway
g, -South Eastern Railway
SECR-Southeast Cantral Railway
' éwR-Smuth Western Railway
WR-Wuastam Rallway
WiCR-Yest Central Railway

MFR-Mortheast E‘ronﬂier Raiﬂwa g

. AP- Andhra Pradesh

T R A il e i 2 S A 3 e Bt e = e AT B

T ST

e MAH- Maharashtra h ASS- Assam

BiH- Bihar CHH - Chhattisgarh UTRA- Uttarakhand
JHA- Jharkhand- Qpi- Qdisha . TEL- Tolangana
UP- Uttar Pradesh TN- Tamil Nadu - KER- ierala.

" DLI - Pelhl KAR- Karnataka
HAR- Haryana G_UJ Gujarat
RAJ- Rajasthan . MP-Nadhya Pradesh

. PUN- Punjah W3- West Bengal




LOK SABHA SECRETARIAT /ﬁé/ﬁf”? Al ,E
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH

MEMORANDUM No. 4 .

Subject:  Request .for dropping of Assurance given in reply to Unstarred
. Question No. 3528 dated 15.12.2014 regarding “Contract of
IRCTC with Travel Agency”.. .

- On 15 December, 2014, Shri Adhir Ranjan 'Chewdhury, M.P., addressed
an Unstarred Question No. 3528 to the, Minister of Railways. The text of the ." -
Question along with the reply of the Minister is as given in the Annexure, -

% - The reply to the Question was treated as an- Assurance by ‘the
-Committee and required to be implemented- by the Ministry of Railways within
three months from the date of the reply but the Assurance is yet to. be.
implemented.

3. In , this .regard, the  Ministry of Railways vide . its .
0.M.No.2014/Tourism/100/28 dated 09 December, 12020 have stated as
under:--

“The ment|on of Central Bureau of Investigatlon (CBI) was perhaps not
i relevant. M/s Saradha- Tours and Travels, was not a Tourist Train
: - Operator but a domestic sales agent who' did not require five years “
' experience. CBI has not contacted Indian Railway Catering and Tourism
~ Corporation Ltd (IRCTC) in the last five years: CBI now on 03.09.2020,
: . have informed that a chargesheet was filed by them in this case on
STy 22.10.2014 and the investigation is continuing at present. The matter
T - still being under CBI. mvestrgatlen is' further Irkely to be pending for an . .
indefinite period." , L

a

4. In vlew of the above, the Ministry, with the approval of the Mrnlster of
Railways has requested the Committee to drop the Assurance '

. The Commlttee may consider.

DATEDi= 1401|202 |
NEW DELHI
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g v . LOKSABHA ol '

l | ' _ e T To BE ANSWERED ON 15.12.2014
CONTRAGT OF IRGTC WITH TRAVEL AGENGY
35#3;'5%! ADHIR RANJAN eﬁowm-mws

Wil the Minlster o'ﬁ RMLWAY& (i?f Iﬁﬁ) Em pﬂ@ﬁ&@ﬂ to states

paclkage tour of South India under Bharat Teertha Schemae;.

(b) If so, the reasons for awarding the contract to Saradha Tours
amﬂ Travels withnu& floating a tend@ra amnd

(¢) whether Saradha Tours had the required five years emm:@n'ﬂeawc@ ﬁm
get the contract and If m’a._, the details thercof?

% AN&BWER

I\ﬂlMiSTER OIF-' STiﬂ"E TN THLE MENESTL‘?&V EW’ H%%BLW&WS

) d*{bll{‘N H 5" ﬂ‘:ﬁ)

 (SHRI MANOJ g_smwm

(a) to (_c_.-;)a " End&gn_ﬁéﬂlway Ca&wﬁﬁg amnd T@mﬁ'iﬁim @@m;@mﬂ:in‘ga (EW@“K'@D

TR had] not émﬁ':&md into _any contrﬁcﬂ: m;wﬁﬁh /s Samdha T@um alllm&ﬂ “ﬁ"mveﬂa‘s
~ for 'npemtﬁng t@urﬂst services In &'he pawilmg@ ‘E@ua‘ of South India m'ﬂ.@ﬁelarnl"
Bhamﬁ Tirth Scheme. M@W&V@rg it had auﬁmn@@mﬁmﬂ /s Saradha T@w]ﬂ».

“ amﬂ Travals as D@mesﬁ:m Ea!os lﬂ‘ag@m to sell wmﬂma:-a towrism pu@@wm‘ia:

C on t;omnm!&aﬂnn hﬂsns, This isﬁmﬂ is under enquiry of @@mﬂmﬂ Bureau of
T o

e et e
e ._.-n-_._...-‘----—v—"""‘

Investigation. 2

.

e L | Ny 12 S

 UNSTARRED QUESTION NO.3528

(a) whether It Is a fact that IRCTC had entered nto a contract with -
' Saradha Tours and Trave_ﬂs for operating tourlst services in the _
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Appendix—VII_

!
!

"MINUTES e
COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA) _ ' , P
THIRD SITTING

(19.01.2021)

The Committee sat from 1500 hours to 1630 hours in Committee Room ‘D', Parliament House
- : Annexe, New Delhi. '

PRESENT
Shri Rajendra Agrawal - Chairperson
MEMBERS '
A Shri Nihal Chand Chauhan
. B Shri Ramesh Chander Kaushik
o= 4 Shri Kaushalendra Kumar
B Shri Santosh Pandey
By Shri Pashupati Kumar Paras
7% Shri M.K. Raghavan
SECRETARIAT
1. Shri Pawan Kurar . - Joint Secretary
2, Shri Lovekesh Kumar Sharma - Director
3. 8hiil Sl Singh - Deputy Secretary
; WITNESSES

At the outsef, the Chairperson wélcomed the Members to the sittirig of the

Committee and apprised them that thé sitting has been Conven_ed to (i) consider and

24
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i

T

adopt 08 draft Reports; (ii) consider 20 Memoranda contamlng requests receweo” Jrom
various Ministries/Departments for dropping of 23 pendmg Assurances and (iii) take

oral ewdence of the representatives of the MII’] stry of Railways regarding pending

Assurances. -
2. XXKXX XXXXX XXXXX . XXX
3. . Thereafter,‘ the Committee took up the said 20 Memoranda-(Memorandum Nos.

28 to 47) containing 23 Assurances for consideration for dropping or otherwise of thé'
relevant Assurances. After considering a few Memoranda, the Committee authorized

the Hon'ble Chairperson to decide the Memoranda. The Chairperson s_ubsequentiy'

- decided to drop 05 Assurances as per details given in Annexure-I and to pursue the

remaining 18 Assurances as per details given in Annexure-II* for implementation by
the Ministries/Departments concerned. ' .

XXXXX XXXXX XXXXX XXXXX

4.

5. XXXXX XOK - XKKXX XXXXX

6. XXX XXX XXKKK XXXXX

7. 00000 XXXXX XXXXX OXXXXX

8. XOXX 000K XXXXX XXXXX
9. XXXXX XXXXX XXX - OXXXXX ‘

10, 20OKX XHXXXX XXXXX ' - XXXXX

The Committee then adjourned.

* Not related to this Report.
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Annexure-I

Statement showing Assurances dropped by the Committee on. Government
Assurances (2020-2021) at their sitting held on 19.01.2021.

Sl. | Memo | Question/Discussion Ministry/Depf’t. “T Brief Subject
No. | No. References : . 3
(0 USQ No. 2498 £y Agriculture and ~- | Corruption in Coconut
dated 09.07.2019 Farmers Welfare.~ 1 Development Board
. (Department of
Agriculture,

Cooperation and
Farmers Welfare)

2. |37 USQ No. 4533 Minority Affairs - Hostel Facilities to Poor
: ‘dated 14.12.2016 : Students
3. |38 SQNo. 367 | Agriculture and. Seeds Bill
dated 28.03.2017 | Farmers Welfare
' (Department of
Agriculture,

Cooperation and
Farmers Welfare) -

4. |4 USQ No. 570 Railways New Railway Lines and
dated 27.04.2016 ~ | Doubling of Rail Lines
5. |47 USQ No. 3528 Railways Contract of IRCTC with
.. -| dated 15.12,2014 Travel Agency

23
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES

(2020-2021)
(SEVENTEENTH LOK SABHA)
EIGHTH SITTING

(29.07.2021)

“The Committee sat from 1500 _hours to 1545 hours in Chairperson’s Chamber,
Room No. 216, Block-B, Extension to Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal -  Chairperson
Members

Shri Nihal Chand Chauhan

Shri Nalin Kumar Kateel

Shri Ramesh Chander Kaushik
Shri Santosh Pandey

Shri Chandra Sekhar Sahu

Dr. Bharatiben Dhirubhai Shiyal

o @ B B P

Secretariat

1 Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director = *
3. Shri SL. Singh - Deputy Secretary
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At the outset, the Chairperson welcomed the Members to the sitting of the

Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following Three (03) draft Reports

without any amendments:-

(i) Draft Forty-Fifth Report (17th Lok Sabha) regarding ‘Review of
| Pending Assurances Pertaining to. the Ministry of Railways’;
(i)  Draft Forty-Sixth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and
(iiiy  Draft Forty-Seventh Report (17th Lok Sabha) regarding ‘Requests
for Dropping of Assurances (Not Acceded to);

2. The Committee also authorized the Chairperson to present the Reports

during the ongoing Session.

XXXXX XXXXX XXXXX XXXXX XXXXX XHXXXX
XXXXX XXXXX XXXXX XXXXX XXXXX XXXXX
XXXXX XXX XXXXX 09,64 XXXXX XXXXX

The Committee then adjourned.
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